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NATIONAL CO14PANY LAW TRIBUNAL
NEW DELHI BENCH

NEW DELHI

c. P. NO. 43(ND)2008
ca. No.

PRESENT: SMT. INA MALHOTRA
Hon'bl€ Member (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF NEW DELHI AENCH OF
THE NATIONAL COMPANY LAWTRIBUNAI ON 06.10,2016

NAME OFTHE COMPANY: [4/s. Madhu Bhaskar&Ors. V/s. rshw.r rndL]stries Ltd. & Ors.

SECTION OF THE COM PANIES ACT: 3971398
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ON.DER

P!s@m ro the directions Biv€n on the lasr date of heanng to the petitioner to

satisfy rhis Ben.n as !o what.ould beherobjectjon in the Respondent no.leftcunng th€

regist atio. of the sale d€ed in favor of tne pur.haseE namely Mr Sanjiv lamba, Mr

Alok ChopG, M6, Madhulika Lamba, Ms. Kammi t-lDba and Conrinemal lumishe.s,

ld. Counsel submits that ther€ ha been inme.se delay in aski.g for th r r€lief i.c from

2. Th€ backgrcund ofthe ca,€ is that Rl Company enrered into collabomtion with

GTP!, pn6lant to which GT?L sold tl€i. shares to lhe €.ious purcldes including to

the atbresaid applicants. Tbe entirc palm€nt is statcd to havr b€en given b/ tn€se

applicants a.d the possesion ms al$ delivered to r!€m in 2001. Mutation in their

fevour was effected in mod

3. As per the agreement betwe€n rhe Respondent Coopany & CTIL, though thc

e.tir€ sale consideration va to b€ gird bI the purchas.r ro CTIL, th€ salc deed had to

bc €xecuted and registefed directly by Rl Company. Rcspondent No.1 conffms that no-

oonel was patrble to thcm.

4 Mr Bbant Bhakar, Diredor and Respondent No.2, vho is presenr in pe6on,

submits tnat ne has no obFdion in eilecting the registralions of the sale deeds in falour

of the afore*id pesons Th€ order ior registmtion ofthe conveyan.e deed has bern

pending on account ofrhe sratus quo order dat.d 17'07.2008 gmnted by the e6tvhile

Benrh. The applicants have been sufenng aor no reason havinB been entopped by rhe

litigation beMeen the petilioner dnd the Respond€nr Coopan/, Ac.ordingly rhe oder

of Statu Quo dated 17.07,2008 is the.efore mried and oodiUed $ith directio.s ro Rl

Conpanl to cnsurc that the sale.i€rds lre erecuted in favour ofthe aibresid five

pu(hse6 within rhre€ rceks f.oh todav. This shalt not ca6€ anr preiudice to the

JFnt'oner. nor hbve dn\ bpanng on lhc finuluu.romp oldre !qF



2.

5. Applicarions ofthe afo.esaid peMns disposed ou

3. To come Dpon 01.11.2016.

cASUmt6

Ld, Counsl for th€ applicant M/c TBa lnvetment P''t. Ltd prJJs thr some tifte

to filc an amdavii Let rl€ dpplient 6 well ss the Rl file their aflldalirwith respect to

the sale consideFtion agred upon, th. sale Foaeds received so tar, dd the amorm

Z Mi Shobhan Mahanti & Mr, Takrim Ahsan (han, Advocares appearing otr behall

ofthe appii.ant pEy for liberty to file a frcs} appli.ation. Lib.ry granr€d.
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